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Fortlllser Syenging by Pintes

0024, Shrt Kameshwar Singh: Will
the Minister of Fecd sad Agricultwre
be pleased to state:

(a) whether it »s a fact that Gov-
ernment are going to take up fertitizer
spraying by planes on a large scale;

(b) af so, the tota] area to be cov-
ered by such ferulizer spray; and

(c) whether a separate unit is pro-
rosed to be opened for Bihar and the
date by which 1t 1s going to functioa?

The Minister of State in the Minjs-
try of Food, Agriculture, Community
Development ami CeooPeration (Shri
Annasahib Shinde): (a) and (b) Ex-
perimental aerial foliar spraying of
Juie with Urea fertiliser dissolved in
water has been taken up over 500
acres 1n Assam and 10,000 acres in
Orissa, Uttar Pradesh and Bihar

t(c) Does not arise ag Bthar 1s already
1ncluded in the experimental spraying
programme

Study tours by Foreign Visitors

6625. Shri G. Mishra: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state

(a) the tota] number of study tours
urdertaken by foreign visitors in the
country during the years 1960-61 to
1966-87 and the names of the countries
to which they belonged;

(b) whether these tours were financ-
ed by the Cantral Government; and

(c) if so, the totel expenditure in-
volved jncluding the foreign exchange
<constituent?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang CooFemuiten (Shri
Anmamahid Shinde): (s) 398 The
nrames of the countries to which they
belong is as per aptached statewent

lard on the Table of the Nouse, [Placed
in Iibrary, See No, LY-% .

(b) In 62 cases, these tours were
financed by Government of India on
request from sponsoring Government.

(c) A total of Rs 1,91,135 was spent
on this account. This kad no foreign
exchange constituent.
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Loans for Tubewells in Haryaaa

6627, Shel D, D, Jena:
Shei K. P. Singh Deo:

Will he Munister of Feod amd Agri-
cuitewe be pleased to state:

(a) whether it is a fSact that the
Government of Haryana have asked
for loan for sinking tubewelly in the
State during 10067-68;

(b) it so, the nature of the loan
asked for by the Haryana Government;
and

(c) whether have

ageeed to grant the loan?
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The Minister of State in the Minis-
try of Fooll, Agriculture, Community
Development and Cooperation (Shri
Aunasshib Shinde): (a) to (c). No
request for sanction of loan for sink-
ing tubewells in the Haryana State
during 1867-68 has so far been receiv-
ed from the State Government in the
Ministry of Food, Agriculture, Com-
munity Development and Cooperation.
However, according to the revised pro-
cedure for the release of Central
financial assistance to the States in-
troduced from 1958-59, the sanction
for the release of Central assistance in
the form of loan snd grant is issued
under the Heads of Development such
as ‘Agricultural Production’, ‘Minor
Irrigation’ and ‘Land Development’ ete,
The issie of scheme-wise sanction had
been dispensed with. Besides, Central
assistance 1s released to the State Gov-
ernments including Haryana for Plan
Schemes towards the close of the fin-
ancial year on the basis of the ex-
penditure figures received from them.
As such necessary central assistance
by way of loan and grant for the Minor
Irrigation Schemes will be sanctioned
to the Haryana Govt. towards the
close of 1967-68 In the meantime,
Ways and Means Advances are sanc-
tioned by the Govt of India to the
State Governments to meet expendi-
ture on Plan Schemes

Samastipur Sugar Factory

§628. Shri 8. M. Banerjee:
Shri Madhu Limaye:

‘Will the Minister of Food and Agri-
cnltare be pleased to state:

(a) the reasons for handing over to
the employers the Samastipur Central
Sugar Factory, Bihar which was taken
over by Government;

(b) whether the Labour Union of
the factory hag objected to this hand-
ing over; and

(c) if so, the reaction of Govern-
ment thereto?

. The Minister of State in the Minis-
&ty of Food, Agriculture, Community
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Development and (Shrs
Annasahib Shinde): (a) to (c). The
workers of M/s Samastipur Central
Sugar Co. Limited, Samastipur, Bihar,
had represented to the Government of
India for continuance of Government
control over the factory taken under
D.I.R. However in pursuance of the
Government policy to restrict the use
of the Defence of India Rules to de-
fence or matters concerning the se-
curity of State only, the control from
the mill was withdrawn with effect
from the 14th July 1867. If any in-
terests gre affected later on in a man-
ner requiring action, Government will
be able to use powers available to it
vnder the permanent laws.

Abolition of Octroi

6629. Shri S. A. Agadi: Will the
Minister of Transport and Shipping
be pleased to state:

(a) whether 1t 1s a fact that the
Central Board for Road Transport has

recommended the agbolition of Octro:
i the country;

(b) the States which have abolished

the collection of Oectro: besides Andhra
Pradesh,

(¢) whether the Mysore Govern-
ment have been advised to abolished
Octro1; and

(d) if so, the reaction of Mysore
Government thereto?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) There 1s no
such thing as the Central Board for
Road Transport. However, the Road
Transport Taxation Enquiry Com-
mittee, 1n 1ts second interim report on
Octroi and other check posts, has
recommended the abolition of octrof
in the the States, in which it is now

levied,
(b) None so far.
(c) No, Sir.

(d) Does not arise,





